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.O.A. éQO/OOO34/2016 - Order dated: 08.02.2016
Presénf: ':' . Hon'ble Ms. deisha Banerjee, Judicial Member
| CHITTARANJAN DAS
Vs,

UNION OF INDIA & ORS. (N.F. Rly.)

For the!Applicant : Mr. B. Chatterjee, Counset
L Mr. J. Dutta, Counsel
Forthe Respondents ~ :  None
ORDER(Oral)

‘ %hi's matter is tjak_en Up in the Singlé Bench in terms of Appendix ViIl of Rule 154
of CAT|Rules of Practice, as no comp_!iCated question of law is involved.
2. i Heard Ld. Counsel appearing for the applicant. Despite service no one _appeared
for ‘th;eérespondents. Therefore Rule 16.of CAT (Procedure) Rules, 1987 is invoked.

k. s
Affidavit of service is taken on record..

! i | '
3. | The applicantr_.mmk a Health and Inspector nominated as Food Safety Officer to

serve Qnder CMS/Kétihar on 8.7.15 on full time basis is aggrieved with an order dated

11.09.2015, as contéined (Annexure A-6) to the O.A., whereby and whereunder he has
been' n:ominated once again to act as Food Safety Officer on full time basis for
Alipurduar Division. |

4, :_The applicant has assail_ed the order on the ground from that pursuant to-pass

the o';rd'er dated 8.7.2015, he had expressed his willingness for full time to work as Food

. Safety Officer at Katihar Division. There was no reason for the respondents to change

| , Y4
posting without asking for challenge his further option for the same. He has also cited

the eixafmple of one P.C. Déo who requestéd the authorities to drop his name from the

|

order, dated 11.09.2015 transferring him as Food Safety Officer, Katihar and the same |

has begn acted up for the respondents.




5. Therefore@ the Ld. f‘;CounseI ‘would argue that the applicant being similarly

circémstanced wb-u‘!‘d- requ-i-r?'e & consideration alike P.C. Deo.

.
6.  The Ld. Counsel for the applicant would submlt that he would be satisfied with- 2

dirl‘e'ction upon .the Aresponden.ts to issue a speaking order on the pending representation

dated on 28 12.2015 in a time bound manner.

7t " As an mnocuous prayer has been made, the O.A. is disposed of with a direction

'upon the respondent No 2 to consider the representatlon dated 28.12.2015 -and

dtspose it of wﬁh 2 reasoned and speaking order clearly indicating why the apphcam 4

wiould not be entmed to be retamed at Katihar Division as Food Safety Officer, in terms
| | |

of his wiliness given on 28.7.2015 (Annexure A-4) pursuant to the. notification dated

2015 (Annexure A-3) asking for such willingness.

oo

ltis made clear that no oplmon has been expressed on the merits of the matter.

;
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9 o ltis, however also made clear that so long the order is not issued to the

' épﬁﬁcant, status quo. in re‘ga.rd: to-the applicant shall be maintained.

.10. No costsé.'.

(Bidisha Baferjee)
JM
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